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Title: Introduction of the Motor Vehicles (Amendment) Bill, 2016.

HON. SPEAKER: Shri Nitin Gadkari.

...(Interruptions)
HON. SPEAKER: Let him introduce the Bill. 3315 arg amu st arT @iz,

€ (cauen)

HON. SPEAKER: The Minister is introducing the Bill. uact et dleror difony

.. Interruptions)
HON. SPEAKER: Only the speech of Shri Nitin Gadkari will go on record.

S€/ (Interruptions)3€; »

THE MINISTER OF ROAD TRANSPORT AND HIGHWAYS AND MINISTER OF SHIPPING (SHRI NITIN GADKARI): I beg to move for leave to introduce
a Bill further to amend the Motor Vehicles Act, 1988. ...(Interruptions)

HON. SPEAKER: Motion moved:

"That leave be granted to introduce a Bill further to amend the Motor Vehicles Act, 1988."

...(Interruptions)
PROF. SAUGATA ROY (DUM DUM): I am on a point of order.

What I am saying is this. There is a rule in this House that before a Bill is to be introduced in the House, it ought to be circulated among the
Members at least two days before the introduction. This is a very important Bill to amend the Motor Vehicles Amendment Act in which many new
fines, etc. would be imposed. I have to oppose the introduction of the Bill but before seeing the Bill, how will I oppose the introduction. We would
like to bring amendments to the Bill. As it is today, no papers have come from Parliament. Till yesterday, this Bill has not been circulated. Today
also, it has not been laid on the Table. In these circumstances, don't let the Minister to introduce the Bill today. Let the Bill be circulated today. With
your permission, tomorrow, he can introduce the Bill and take up motion for consideration. This scrappy work of the Ministry should not be condoned
by Parliament.

Otherwise we will be setting a bad precedent, taking away the normal rights of Members to raise objections. I do not know whose fault it is,
whether it is the Minister's fault or whether it happened from the side of the Secretariat. But this is a matter which should be looked into before you
allow him to introduce the Bill. Let the Members not be deprived of their normal rights. ...(Interruptions)

SHRI P. KUMAR (TIRUCHIRAPPALLI): Madam Speaker, we also oppose the introduction of this Bill. ...(Interruptions)

SHRI MALLIKARJUN KHARGE (GULBARGA): Madam Speaker, a detailed discussion has to be done. Nearly 79 clauses are there. We are very
enthusiastic to support all the proposals of the Minister because he is taking some interest to improve road safety. So we do not want to block his
move. But we should go according to the rules. The rules are very important and discussion is also important. ...(Interruptions)

HAToToTRT el & 3MUehl AW 3 Ueh Aloloiler A3 of diell &, &, MUD! T DBEall &7
... Interruptions)

SHRI MOHAMMAD SALIM (RAIGAN]): Madam Speaker, it is not so in my case, to be honest. This morning, while I was leaving my house I got this
packet. It is a voluminous Bill and we require to apply our mind as we are all stakeholders. &€} (Interruptions) amu ¥ o ARG o A, M 9%
3 & vaefiEcar &) amu vaeitEcs Awen aig 3@ 8 sAfew it gy Few 9 8, Sian yh.fernd I st of aden 8, disa, amu $A weskal A @A) ws Brb amu & @ A 8 ar
AMuest 218 f&amen uPen fis e & yraemet O A & st acl, asft wrera oft B3 & actem,

HON. SPEAKER: Copies of the Motor Vehicles (Amendment) Bill, 2016 have already been circulated today morning.
...(Interruptions)

SHRI KALYAN BANERJEE (SREERAMPUR): We have not got it. ...( Interruptions)

SEVERAL HON. MEMBERS: We have not got it. ...( Interruptions)

HON. SPEAKER: He has received it.
...(Interruptions)

HON. SPEAKER: See your papers.

...(Interruptions)



HON. SPEAKER: It has already been circulated.

... Interruptions)
HON. SPEAKER: He is only introducing the Bill.

... Interruptions)

HON. SPEAKER: I have also acceded to the Minister's request for waiver of Directions 19 (a) and 19 (b). I have given the waiver. He is only
introducing. After that, you have to decide whether to discuss or not.

... Interruptions)
HON. SPEAKER: He is only introducing it now. That is all.

..(Interruptions)
SHRI KALYAN BANERJEE : Our right to raise objections is stripped off. ...(Interruptions)

asw af¥asa iz wemmel #q) aen aia af¥asa #f (off Biffer srsafl) @ disa, A smudl anba sce @ o srereEl Jon aear g ...(caeror) ama A awer o or
cfifdme ...(caaerer) amuesy 53 Aarr & Y cfifdre, oidl dom & o aex efifdng, a1 W amufer ol B, .. (wraemer)

off aocanr aorsil @ 3 s fder @ $Qsw dr B, ... (caeror)

oft forferor arsasdt @ amu At arer o o Mfdn ... (caeer)

HON. SPEAKER: Kalyaniji, please listen to him.
... Interruptions)
HON. SPEAKER: This is not the way.

oft fiftror srswsd : dlsu, s Rier @Y waw adde Roan srn &) sl v & asaer 8, By ffm & anudst smbea swmegs @ grefonn w¥en, apR ordl areid o 9@t amels ardl
wart ) 3 et v ar wgen [ ag Rer v arer 3 @f¥er &) o1 Rer won 2ddder 21 arer A 8 o Jo1 3 36 ey vaidocar &1 93 & S gt avs A aehar gan ) sards fore anft
el ¥ giemiié fifdreea, Brom dve dona 3 Awz Baar aw 18 giondd Mifszest B awer A Gorws Foak wiserer sue darz Roen 3 s o e Rggr fver 2 s
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6 Brdierd ordl 3, anu st 3 amu SN @dal, dan A wrerol & Rro Jarz & sent @ell B el @ael & SN aw 3, 33 e © 3w @2 sy Rar S adbl snu st
faron &, as e ...(caemer)

SHRI KALYAN BANERJEE: The hon. Minister has said that unless it is passed here, it cannot be taken up in the Rajya Sabha within this week. Now,
today, the discussion is not going to take place. Even if it is taken up early, it would be taken up only tomorrow.

The Bill has not been introduced yet. So, Mr. Minister, you may introduce the Bill tomorrow; let us have the discussion tomorrow itself; and then
send it to the Rajya Sabha.

Today, if you introduce the Bill, you cannot send it to the Rajya Sabha...(Interruptions)

There may be 18 State Ministers, who might have attended the meeting with you. But we have also a right to speak. Kindly do not take away our
right...(Interruptions)
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off forferer srsw#t @ wrsal 25w, A v o dffer ardior ey, A anuds Jmer &, AR WIS wromoft ol 2 ... (o)

oft aiftereskor zasat @ disa, anu vas ersa Rifdic aer iR Ry saot ot 3 wdtdt Rulfe 3 at b v aidlor 3 weon & ot was aidiar 3t wacar G | .. (crEmor)
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smiiwdi’rzﬁﬂ:s@rﬁ,%m:ﬁ’ltﬁﬁrwﬁﬁﬁﬁgﬂnm,Ermamﬂ?.mlamﬁmwm&mmﬁmﬁeﬁmwﬁmmﬁmﬁ,m
Jrdaarfer 3t qaret frer 3t 2raet ot pen & féro ot Jema v &, adt amu E, orn fer o ars 3 2w & gardt @ 3 snuet sppgde ween drear & A e sage Rictagtor
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airotollr arezrgr & ot 3w off, @8 Al Wact dtsael 8) Isagel & g & amu AW, s 39N BIwer wren & 5 ol won &, wg divelt 3 aer Hifdwg; apht o
feaaporer oft ot ordl <t 38 &) He is only introducing. s5isaerel uz amu =i amufer @52 3@ &7 arg 3 Bk @2 of {5 @i 3 disen & = a1 I am not asking you. It is
only introduction.

&€ (o)
HON. SPEAKER: The question is:

"That leave be granted to introduce a Bill further to amend the Motor Vehicles Act, 1988."
The motion was adopted.

SHRI NITIN GADKARI: Madam, I introduce the Bill.

HON. SPEAKER: Now, 'Zero Hour'.
...(Interruptions)

FToTofler 31EALT & 3 Aerr] wep el o dletol ol AienT ofdl & et &) war A5 arg Aern) dictal @ 32 gafl)

3€| (cratirt)
HON. SPEAKER: I will allow it.
...(Interruptions)

Firototler arearet & 31 uen & s ot anfarft fawr 3 @-dier ceil of s fere anfeer e &) & uact o & dierol o1 R & @ )

&€ (cauror)
HON. SPEAKER: I am not saying 'no'.

&€} ()
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